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Judgement

R.S. Jha, J.—Heard Ms. Archana Gupta, learned counsel for the petitioner on the
question of admission and interim relief.

2. The petitioner has filed this petition being aggrieved by order dated
20.03.2014 issued by the State Government whereby all the Chief Executive
Officers of the Janpad Panchayat of the State have been prohibited from
implementing the 5th and 6th Pay Commission recommendations in respect of
the erstwhile employees of the M.P. State Cooperative Oil Seed Grover Federation
on their own but to await the decision in this regard from the State Government
in compliance of the directions issued by this court in various petitions.

3. It is submitted by the learned counsel for the petitioner that this court in
several petitions including W.P. No. 5680/2009(S) which has been affirmed up to
the Supreme Court, has directed that the erstwhile employees of the M.P. State
Cooperative Oil Seed Grover Federation are entitled to the benefit of the 5th and
6th Pay Commission recommendations irrespective of the department in which
they have been sent on deputation. It is submitted that once the matter has
been decided by this court and affirmed by the Supreme Court and the State has
been directed to implement the 5th and 6th Pay Commission recommendations,
the State could not have issued the impugned order dated 20.03.2014. It is
submitted that all the Chief Executive Officers of the Janpad Panchayat
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concerned were required to implement the same in compliance of the directions
issued by this court and therefore no fault could be found with their decision.

4. Having heard the learned counsel for the petitioner it is observed and as fairly
stated by the learned counsel for the petitioner that the Janpad Panchayats have
no power to implement the 5th and 6th Pay Commission recommendations on
their own and the decision in that regard has to be taken by the State
Government. At the same time, it is apparent that this court while deciding the
matter has held that the persons like the petitioner are entitled to the benefits of
the 5th and 6th pay commission and that the matter is under process of the
implementation with the State and the State Government in view of the aforesaid
facts has directed to stay their hands till final decision in that regard is taken by
the State Government.

5. In view of the aforesaid facts and circumstances and law laid down by this
court and looking to the fact that the decision of this court is under the process
of implementation by the State Government, without entering into the merits of
the case, the petition filed by the petitioner is disposed of with a direction to the
effect that in case the petitioner furnishes a copy of the order passed today along
with a copy of the petition before the State Authorities, they shall take all
expeditious steps to implement the order passed by this court in W.P. No.
5680/2009(S) and affirmed by the Supreme Court in SLP (Civil) No. 31673/2011.
It is made clear that expeditious steps, as directed above, would be taken by the
State Government as far as possible within three months.

6. The petitioner would be at liberty to approach the State by filing a
representation seeking implementation and directions issued by this court at an
early date.

7. With the aforesaid directions, the petition filed by the petitioner stands
disposed of.

8. C.C. as per rules.
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